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4, 29.9.99L In this ¢Qriginal Application, +ncier- section

|19 of the Administrative Tribunals Act,l9:Jf5, the applicant
has prayed for quashing the order dated 22.6,1999, at
| Annexure-4, retiring him frow service and| relieving him

|

immediately .By way of interim relief,it x}.vas prayed bhat

| the av

8

re}

slicant should be allaved to continue in service
till the disposal of this Original Applicatim.Interim
praver was rejected in order dated 26,7.1999 with the

observation that in case applicant succCeeds in this

Original Application, he will be entitled to his emocluments

‘during the period from the date of his relieve till the

;d ate of reinstatement,Against this order,papplicant went

! | to the Hon'ble High Court of Orissa in 0JC No.9733/99 whﬁh
®

- | | was disposed of in order .dated 19.,8.1999 giving appropriat

| to
| directions to the applicant as also/the Departmental

authorities, Relevant portion of the order, of the Hon'ble
High Court is quoted pelow:

| » “ 6§, In view Of this order,this writ applicatic
| ‘ and also the Petitioner's Qriginal Application

‘ ‘ ‘ No, 316/99 pending before the Central Agministra-
tive Tribunal,Cuttack Bench are disposed of.

| A copy of this order be Sent to the
s Trinounal for necessary endorsement in the
records of QA No. 316/99%,

Learned counsel for the petitijmer and his
, | s
asscociates are absont}no request has alsd been made @ e

|

their behalf seeking adjournment. We havel heard Mr.B.Dash,

learned Additional 'standing Coansel appearing for the
quoted |
Rrespaidents,In view of the anove/ order of] the Hm'Dble

High Coirt,tkhis Opiginal application is disposed of.,

i
No costs,. Q\
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